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FINAL ORDER No.   40052/2023 
 

 
Order : Per Hon’ble Suleka Beevi C.S. 

 

      The learned Counsel Shri Yaswanthram submitted that the 

appeal is filed against the order of the remand passed by the 

Commissioner (Appeals).  The appellant now intends to proceed 
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with the remand direction and does not wish to prosecute the 

appeal.   

2. The appeal is dismissed as withdrawn. 

(Order dictated and pronounced in the Open Court) 

 
 
 

 
            (SULEKHA BEEVI C.S.) 

                                      MEMBER JUDICIAL  
 

 

 

       (VASA SESHAGIRI RAO)                                       
                    MEMBER TECHNICAL 
     BB 


